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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :VHYDERABAD BENCH

AT HYDERABAD
Kok kok Kk

0.A.No.331/96. | Dt. g£ Decision : 29-12-97,.

~

A, Sudhakar | .. Applicant.
Vs

1. The Union of India, rep. by Secretary,
to Government, Dept.of Environment,
Science & Technology Department,
C.G.P.Complex, Lodhi Road,New Delhi.

2. The Union Public Service Commission,
Rep. by its Secretary, Dhelapur House,
New Delhi. ‘ »

3. The Selection Committee, Constituted
under Regulation 3 of the Indian .
Forest Service (Appointment by promotion),
" Regulation 1966 rep. by its Chairman-
cum-Chief Secretary, Govt. of A.P.
Hyderabad.

4. The State of A.P. rep. by its
Principal Secretary to government,
Energy, Forest, Environment, Science &
Technology Department,

' Secretariat Buildings, Hyderabad.

5. The Principal Chief Conservator of

Forests, Govt. of A.P., Saifabad,

Hyderabad. . .. Respondents.
Counsel for the applicant : Mr.M.P.Chandra Mouli
Counsel for the respondents : Mr.V.Bhimanna, Add1.CGSC.

: Mr.P.Naveen Rac for State of A.P.

CORAM: —
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON}BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

hhkkk¥

~~~ . ORDER
ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.M.P.Chandra Mouli, learned counsel for the
applicant, Mr.V.Bhimanna, learned counsel for the Central
Government and Mr.Phaneraj fore Mr.P.Naveen Rao, learned counsel

for the State of A.P.
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2. The applicant in this OA ie recruited as Assistant

' in ]
Conservator of Forests of| the State service.

[u———

3. Thié OA is fiieé praying for a direction to the
respondents to consider the name of the applicant by helding a
review selection committee " for inclusion of his name in the
select list of 1991 gnd onwards for appointment to IFS UNDER THE
IFS (Appointment by p;gggtion), Regulation, 1966 énd,consequently
direct the respondents to appoint him to IFS in the event of he

being placed in the select list of any year from the dates on

which his'juniors in the select list were appointed to the IFS
with all consequential benefits such as promotion, seniority,
salary etc.
4.-r The OA was takgn up for hearing in view of tﬁe letter
of the learned counsel [for the applicant dated 22-12-97. The
learned counsel for the |[State of A.P. submitted that this OA is

covered by the orders |in OA.136/96 dated 4-2-96 and similar

orders were passed.in'otper OAs subsequently. He also submitted

that their cases are aléo under review for the inclusion in the

I.F.5. cadre. In view OF the above he submitted that the OA may

be allowed as was done ih the earlier case.

5. In view of the above, the following direction 1is

given: -
The applicant |should be considered for appointment by

promotion to the cadre of IFS from the year in which his

immediate junior as per the séniority list dated 7—12;95 was
considered. If he is selected he should be deemed to have been
promoted to that cadre from the date his immediate junior in that
list was appointed and He is. entitled for fixation of pay on par

with his junior and consequential benefits such as arrears of
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pay., seniority etc. If he is not found fit for promotion to the:

cadre of IFS in the first instance his name should be considered

in the subsequent selection also till he is selected for

promotion by appointment ko the cadre of IFS and on that basis he
is entitled for all conséquential benefits.

6. As the review is now taking place we-do not think any
neceséity to give any time limi£ at this stage.

7. The OA is ordered accordingly. No costs.

/,st.JAI PARAMESHWAR) (R. RANGARAJAN)
MEMBER{-JUDL. ) ‘ MEMBER (ADMN. )
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{Dictated in the OpenCourt)
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The Secretary to Govt., Dept., of Ervironnant,
Science and Technalogy Dept., CGP Complex,

Lodhi Road, New Delhi,

the Secretary, Union Pubjlic Service Commission,
Dhalpur Housae, New Delhi, .

The Cha rman cum Chief fJecretary, Govt. of A.P.,
Socretariat Buildings, Saifabed, Hyderabad.

The Principek Bécretﬂryita Govt., Ensrgy, Forest & Environment,
Science & Technulogy Depsriment, Secretariat Huild ings,

Hydarabad. ,

The Principal Chief Conservator of Forests, Gevt. of A.P.,
gaifahad, Hyderabad,

DOne copy ta_m:.m.9.Chamdramnuli.aauncat@.EAT.Hyderahéd.

fine copy to Nr.U.Shimanﬁa,ﬂddl.CGSi.ﬁﬁT,Hydarﬁbad.

'

One copy to fr.P,Naveen Ras, for Stats of A.A.,CAT,Hyde.apad,

One capy'to B.ﬁ(i},EAT,Hydarabad.

Ong duplicate copy. .
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IN THE CLNlRAL ADMINISTRATIVE TRIBUNAL
HYLERABALD BEKCH AT HYDERABAD

‘MR.JUS'TIEB\R )
E-CHAMK AN
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The Ph/n‘ﬁkﬂ”dé 65T fora ‘ !
DATED: 2:7.. )7__-1993} / 72({?;4
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0.4.No. 33!/“76- |
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Admitted ang Interim directions

Issdeqd,

Alloweg

Pispeocsed of with direction

"Dismissed.
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